
HARYANA VIDHAN SABHA

Bill No.36- HLA of 2025

TIIE HARYANA JAN \TSHWAS (AMENDN{ENT OF PROVISTONS)

BILL,2025

A

BILL
to amend certain enactments for decri.minaLi.zing cud rationali.zing

olfences tofu.rther en.ha.nce trust-based governance .for case of livin.g ctncl the ease
oJ doing busirrc,ss.

Be it enacted by the Legislatulc of lhe State ol Haryana in the Seventy-
sixth Year of the Rcpublic of India as follows:-

1. (l) This Act ma)I be called the Haryana Jan Vishwas (Arnendment sf Shorrrirtcard
Plovisions) Act,2025. comnlencement.

(2) lt shall be deened to have come into force with eff'ect froln
the jofl' October,2O25.

2. T'he enacLrnents mentionecl in ccllumn (4) of the Schedule ar.e hereby Amendmenr oI
amelded to the exrenr and in thc manner menrioned in column (5) thereof. ' 

ff:flX-,"r,..

3. The penalties providcd uuder viu'ious provisions in the enactments Modificarion of
ntentioned in tlre Schcdule shall be increased by t,:n per cent oI the minimurr penalties.

.rmounl of penally provided thereof, after the expiry of cvery three years from the
date of corrrmencement o[ this Act.

4' (1) No penalty shail be imposed by rhe competenr authority in
contravention of any provision of the relevant enactment mentionecl in the
Schedule without follora,ing the principles of natnrar justice of hearing.
Explanatio..- fo' the purposes of this sub-section ..competent 

authoriLy,,
means sttch autlroriLy as provided in the relevant enactment to be
amended under this Act or in case the competent authority is not
provided in the enactment then a, authority, as may be specitied
by the Govemrnent/State Government, as the case may be.

(2) Any perso. agg.ieved by an order of the competent authority may,
within such period, as may be specified t}om the date of the order, prefbr in
appeal to the appellate authority, in such manuer, as may be specifiecl:

Provided that the appellate authority may enter.tain an appeal after the
expiry of the said specified period, if he is sarisfied rhar rhe appellant was
prevented by sufficient cause trom filing the appeal within the stipulated periocl.

Authority to
lmpose
penalty/ltear
appeal.

Explanation.- For the purposes of this sub-section "appellate authority', means



Recovery of
penaltY.

Savings.

2

such authority as may be specified by the Government/State

Government, as the case may be' 
t

5.Theamountofpenaltyasimposedifnotdeposited,shallbeliabletobe
recovered as an affears ofland revenue'

6.TheamendmentorrepealbythisActofanyenactmentshallnotaffectany
other enactment in which the amended or repealed enactment has been applied'

incorporated or referred to;

nor shall the amendmen

restore anY jurisdiction, office,

exemPtion, usage, Practice, Pro

in force.

7.(1)TheHaryanaJanVishwas(ArnendmentofProvisions)ordinance,
Jfr25 (Hryana Ordinance No' 2 of 2025)' is hereby repealed'

(2) Notwithstanding such repeal' anything.done or any action taken

under the ,uia O.Oinunc" .n7ff U" deimed to'havJ been done or taken under

this Act.

Repeal and
savings.
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SCHEDULE

Sr.
No.

Year No. Short title Amendment

I , 3 4 5

1 1812 Punjab
Act IV

The Haryana
Lar,vs Act, 1872

l. For section 42, the fbllowing section shall be
substituted, nan.rely:-

"42. Penalty for withholding assistance or
conniving or escape.- If such headman or rvatchman do
not lorthwith give such assistance, or if the inhabitants
of such village do not afford lull oppoltunity for search
in their 'houses for the offenders, or if, from the
circumstances of the case, there shall appear good
reasons to believe that the inhabitants of such village, or
any of [hem, were conniving at the offence or at the
escape of the offenders, ancl such offenders cannot be
traced beyond the village, the Distlict Magistrate may
impose a penalty which may extend to fifty thousand
rupees to such inhabitants, who do not forthwith give
assistance or to connive or to help in cscaping the
ol'fender.".

2. For section 50B, the following section shall be
substituted, namely:-

"50B. Penalties for breach of rules.- If any
person coll[ravenes the provisions of any rules made by
the State Governrnent under rhis Act, he shall be liable
to a penalty which shall not be Iess than ten thousand
rupees but may extend to fifty thousand rupees.".

2 I 883 Punjab
Act20

The Haryana
District Boards
Act, 1883

For section 57, the following section shall be
substituted, namely:-

"57. Penalty 1br infringement oI regulations.- In
case of contravention of any regulation made under
section 56, a Board may determine that a breach of the
same shall be liable for a penalty which may extend to
five thousand rupees, and in the case of a continuing
breach, with a further penalty of one thousand rupees
for every day which may extend up to a maximum limit
of twenty thousand l'upees during which the breach is
continued:

Provided that t"he Deputy Commissioner shall
atford an opportunity of hearing to the otTender before
imposing such penalty.".

t

I



For clause (0 of sub-section (1) of section 3, the

following clause shali be substituted, namely:-

"(t) prescribe a penalty of fifty thousand rupees

for the infringement of any rule made under this

section. In case the breach is committed after sunset and

befbre sunrise, or after preparation for resistance to

lawful authority, or if the offender has been previously

convicted of a like offence, the penalty shall be double

of the amount of the penalty already imposed' Further'

in case of repeatecl breach, the penalty would be twice

of the p"nuity. The officer to take cognizance and

realize penatty would not be less than the rank of

Deputy Itange P'orest Officer,"

The Haryana
Forest (Sale of
Timber) Act,
1913

The Haryana
Excise Act, 1914

1. For clause (a) of section 65, the following clause

shall be substituted, namelY:

"(a) fails willfully to produce such license'

permit or pass ou the demand of any excise

offi"et or of any other officer dulY

empowered to make such demand shall be

liable to a penalty which shall not be less

than ten thousand rupees but may extend

to one iakh ruPees."'

2. In section 70,-

(i) before the words "If an E'xcise Officer-"

the figure and signs "(1)" shall be added;

(ii) for the words aird signs "he shall be liable

to imprisonment for a term which may

extend to three months, or witlt tlne which

(iii) after sub-section (1), the following sub-

section shall be added, namelY:-

"(2) For the Purpose of

determining Penalties, Excise

Cotnmissioner may stlmmon and enforce

rhe attendance ot slly-pgllgn

Punjab
Act I

1914

Amendment



Sr.
No.

Year No. Short title Amendrnent

1 ) 3 4 5

with the facts and circumstances of the
case to give evidence or to produce any
documents, which in the opinion of the
Excise Commissioner, may be useful for
or relevant to the subject matter and if he
is satisfied that the officer conccrned has
contravened the provisions of sub-section
(l), he may irnpose such penalty as he
thinks fit;

Provided that no such penalty shall
be imposed without giving the concerned
excise officer a reasonable opportunity of
being heard.".

3. Atter section 70, the following secrion shall be
inserted, namely:-

"70A. Appeal.- (1) Auy person aggrieved by an
ordel passed under section 70, rnay prefer an appeal
within a period of sixty days from the date of r.eceipt ol
such order to the appellate authority, as may be
spccified:

Provided that the appellate authoriry may
entertain au appeal after the expiry o[ the sairl period of
sixty days, if tre is satisfied that the appellant was
prevented by suflJcient cause from filing the appeal
within the stipulated period.

(2) The appellate authority may, alter giving
the parties to the appeal an opportunity of being heard,
pass such order, as it rnay think fit.

(3) An appeal under sub-section (1) shall be
disposed of within a period of one hundred and eighty
(180) days frorn the date of filing of appeal.".

5 I 938 Punjab
Act 3

The Haryana
Registral.ion of
Money Lender's
Act. 1938

For sub-section (3) of section 4, the following sub-
section shall be substituted, namely:-

"(3) Any money lender who contravcnes the
provisions of sub-section (2) shall be liable to a penalty
of fifty thousand rupees fol first violation. In case of
subsequcnt violation, the penalty imposed shall be
double of the penalty imposed for first violation.".

a



Sr.
No.

Year No. Short title Amendment

1 1 3 4 5

6 1948 East
Punjab
Act 50

The Halyana
Holdings
(Consolidation
and Prevention of
Fragmentation)
Act, 1948

For scction 3 8, the following sectiolr shall be

substituted, namely:-

"38. Penalties.- I1'any person willfully destroys,
injures, or without lawtul autholity t'etnoves any sut'vey

mark, he may be oldeled by a Consolidation Offioer to

pay such penalty, as may in l"he opiniou of that otficer
be necessary, to dcfi'ay the expenses of restoling the

same alld o1' rewarding the person, if any, who gave

information of the destruction, injuly, or removtrl. In
addition to the l'ecovely of such expenses, the

Consolidation Officel may also impose a penalty which
may extcnd to ten thottsand rLrpees fttr each survey
mark so destroyed, injured, or removed.".

1 1949 East
Punjab
Act 1

The Haryana
Control of Bricks
Supplies Act,
1949

l. For section 6, the following section shall be

substituted, namely:-

"6. Penalties.- If any person contravenes any

order made under section 3, he shall be liable to a

penalty as rnay be specified by the competent

authority.".

2. In section 9, for the words "he shall be

punishable lvith imprisonment for a term which may

extend to three years or with fine or with both", the

words "he shall be liable to a penalty as may be

specified by the competent autholity" shall be

substituted.

3. Sections 10, 11 and 12 shall be omitted.

8 I 953 Punjab
Act l0

The Haryana
Security of Land
Tenures Act, 1953

1. For section 11, the following section shall be

substituted, narnely: -

"11. Tenant's dght to water.- Save in proportion

to a reduction in the tonancy, if any, a land owner shall

not be competent l,o curtail or terminate the supply ol

canal o[ use of well waLer enioyed by a tenant

immediately before the commencement of this Act, and

a breach of this provision shall be liable to a penalty of
twenty thousand rupees for filst violation. In case o1'

subsequent violation, the penalty irnposed shall be

double of the penalty imposed fol first violation."'



Sr.
No.

Year No. Short title Amendment

L ) 3 4 5

2. For sub-section (2) of sec:tion 14, the tbllowing
sub-section shall be substitLrted, narnely:-

"(2) Any lanclownet who lails to give such
receipt shall be liable to a penalty of five thousand
rupees. ".

9 1 953 Punjab
Act 40

The Haryana
Sugarcane
(Regulation o1'

Purchase and
Supply) Act, 1953

For section 9, the foliowing section shall be substituted,
namely:-

"9. Penalties.- If any person contravenss any of
the provisions of this Act or of any ruk:s rnade
thereunder, he shall be liable to a penalty which shall
not be iess than twenty-five thousand rLtpees but may
exl-end to fifty thousand rupees lbr the first violation,
one lakh rupees l'or the subsequent violation and in case
the violation still cont"inues then the licence shall be
suspendecl for a nraximum peliod of one ycar.".

l0 1958 Puniab
Act2

The Haryana
Warchouses Act,
1951

For section 32, the following sectiorr shall be
substitutecl. namel y: -

"32.PenalLy and proceclure.- (l) Whoever-

(a) acts or holds himsell' out, as a licensed
warehouseman without having obtained a

license under this Act; or

(b) knowingly contravenes or tails to comply
with any of the provisions or
requirements of this Act or thc r.ules
made thereunder,

shall be liable to a penalty which may
extend to five lakh rupees.

(2) Where a person contravenes the
provisions ol sub-section (1) is a company or an
association ol a body of persons whether incorporated
or not, the manager, secl'etary, agent or other principal
officer, managing the affairs of such company,
association or body shall be deemed lo have
contravsned the provisions of sub-section ( l),".



Sr.
No.

Year No. Short title Amendment

I 2 3 4 5

l1 1963 Punjab
Act
23

The Haryana
Land
Improvement
Schemes Act,
1963

For section 20, the following section shall be

substituted, namely:-

"20 Penalties.- Any person, who does any act
u,hich causes damage to any of the works carried out or
maintained under any scheme which has come into
force under section ll, shall be liable to a penalty

which shall not be less than twenty-five thousand

rupees but may extend to fifty thousand rupees. In case

he fails to pay the penalty shall be detrarred from
getting the benefits of departmental schemes for a

period of two years.".

t2 197 I 20 The Haryana
Housing Board
Aat,191l

1. For,section 76, the following section shall be

substituted, namely:-

"76. Penalty for contravention of bye-laws.-
Whosoeyer contravenes any bye-law made utrder

section 75 shall be iiable for a penalty which may

extend to fifty thousand rupees.".

2. In section 77, for the words and signs "he shall,

on conviction, be punished with imprisonment for a

term which may extend to one monttr or with fine
which may extend to five hundred rupees or with both",

the words "he shall be liable to a penalty of fifty
thousand rupees" shall be substituted.

l3 1972 24 The Haryana
Public Premises
and Land
(Eviction and
Rent Recovery)
Act,1972

For section I l, the following section shall be

substituted, namely:-

"11. Penalties.- (1) Il any person who has been

evicted from any ptrblic premises under this Act again

occupies the premises without authority lbr such

occupation, he shall be liable to a penalty of one lakh

rupees anC for each repeated occupation, the penalty

imposed shall be double of the penalty imposed for flrst
violation.

(2) The competent authority imposing a

penalty on a person under sub-section (1) shall makc an

order for evicting that person summarily and he shall be

iiable to such eviction without prejudice to any other
actiou that may be taken against him under this Act.".



Sr.
No.

Year No. Short title Amendment

1 I 3 4 5

t4 1972 26 The Haryana
Ceiling on Land
Holding Act,
19'72

For section 21 , the following section shall be
substituted, namely:-

"21. Penalties for making false statement.- (1) If
any person fails to furnish a declaration as required by
section 9, ol during the oourse o1'any proceedings under
this Act makes a declaration or statement or furnishes
any information which is false, or which he knows or
has reason to believe to be false, or which he does not
believe to be true, shall be liable to a penalty of fifty
thousand rupees.

(2) If any person secures an allotment by furnishing
infonnation which is false ol which he knows or has
reason to believe to be false or which he does not
believe to be true shall be liable to a penalty of fifty
thousand rupees;

Provided that the imposition of a penalty under
this section shall not be a bar for prosecution under the
provisions of the Bharatiya Nyaya Sanhita, 2023
(Central Act 45 of 2023) or any other law fol time
being in force.".

15 1913 35 The Haryana
Requisitioning
and Acquisition of
Immovable
Property Act,
1973

In section 23, for the words "shall be punishable with a

fine which may extend to one thousand rupees", the
words "shall be liable to a penalty which may extend to
one thousand rupees" shall be substituted.

r6. 1973 24 The Haryana
MunicipalAot,
1973

1. In sub-section (2) of section 86, for the words
"punishable with a fine", the words "liable to a penalty"
shall be substituted.

2. For sub-section (5) of section 87, the following
sub-seotion shall be substituted, namely:-

"(5) Whoever contravenes the provisions of sub-
sections (l) and (3) shall in addition to any other
penalty which he incurs through such neglect, be liable
to a penalty which shall not be less than twenty-five
rupees but may extend to two hundred rupees, and in
the case of a continuing breach, with a further penalty
of ten rupees for every day during which the breach
continues.".

9
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3. For sub-section (2) of section 121, the following
sub-section shall be substituted, namely:-

"(2) lt any person fails within six months from
the date of its service to comply with a prohibitory

notice issued under sub-section (l), he shall be liable to

a penalty which shall not be less than twenty-five
rupees but may extend to two hundred rupees and with
a further penalty of ten rupees for every day during

which the breach continues.".

4. For sub-section (2) of section 141, the following
sub-section shall be substituted, namely:-

"(2) Any person acting in contravention of the

terms of sub-section (1) shall be liable to a penalty

which shall not be less than twenty-five rupees but may

extend to two hundred rupces.".
I

I S. In section 149, for the words and signs "shall be

punishable
twenty-five
the words a

shall not be

to two hundred rupees" shall be substituted.

6. For section 150, the following section shall be

substituted, namelY:-

"150. Keeping of animals so as to be injurious to

health.- Whoever keeps any swine or other animal in

disregard of any orders which the committee may give

to prevent them from becoming a nuisance, or so as to

be injurious to the health of the inhabitants ot'of
animals shall be liable to a penalty of five hundrcd

rupees and for every such subsequent conl'lavention

shall be liable to a penalty of one thousand rupees'"'

7. In section 158, for the words "shall be

punishable with a line which shall not be less than one

ihousand rupees ancl more than fivc thousand rupees

and with a {ulther linc ol one hundred rupees for'

everyday iluring whioh off'ence is continued", thc words

"shall be liable to a penalty which shall not be less than

orle thousand rupees but may extend to five thousand

ancl with a further of one hundled rtt

Sr.
No.

Year No. Short title Amendment

1
.,

3 4 5

I
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Sr.
No.

Year No. Short title Amendment

1 I 3 4 5

the words ancl sign "shall be liable to a penalty which
shall not be less than twenL,v-five rupees but ma5' extend
to trvo hundred rupeos" shall be substituted.

10. For sub-section (3) ol section 164, the following
sub-section shall be substituted, namcrly:-

"(3) Whoever con[ravenes the ptovisiotts of this
section, shall bc liable to a pcnalty which shall not be

less than twenty-fivc rupees but may extend to two
hundled rupees .".

11. In section 189, lor the words and sign "shali be

punishable with a fine which shall not be less than

l"wenty-five rupees and more than two hundled rupces",
the words and sign "shall be liable to a penalty which
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Sr.
No.

Year No. Short title Amendment

1 2 3 4 5

I

not be.less than twenty-five rupees and more than tvro

hundred rupees", the words and sign "shall be liable to
a penalty which shall not be less than twenty-five
rupecs but may extend to two hundted rupees" shall be

sut-rstituted.

14. In sub-section (1) of section 194, fot the wolds
and sign "shall be punishable with a fine which shall

not be less than twenty-five rupees and more than two
hundred rupees", the words and sign "shall be liable to
a penalLy which shall not be less than. twenty-five
rupees but may extend to two huttdred rupees" shall be

substituted.

15. In section 195,-

(i), in sub-section (l), foi the words and sign
"shall be punishable with a fine which
shall not be less than twenty-five lupees

and more than two hundred rupees", the

words and sign "shall be liable to a

penalty which shall not be less than

twenty-five rupees but may extend to two
hundred rupees" shall be substituted;

(ii) in sub-section (2), fbr the words and sign

"shall be liable to a fine which shall not

be less than twenty-five rupees and more
than ttvo hundred rupees", the words and

sign "shall be liable to a penalty which

shall not be less than twenty-five rupees

but may extend to two hundred rupees"

shall be substituted.

16. In section 196, tbr the words and sign "shall be
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Sr.
No.

Year No. Short title Amendment

1 ", 3 4 5

to two hundred rupees" shall be substituted.

18. For section 214, the following section shall be

substituted, narnely: -

"214. Penalty for inliingement of bye-laws.- In
making any bye-law under any section of this Chapter',

the State Governtneut may' direct that a breac:h or an

abetment of a breach shall be liable to a penalty which
shall not be less than three hundrcd rupees but may
extend to two thousand rupees, ancl when the breach is

a continuing breach, witlr a fulther penalty of ten rupees

lor every day during which the breach continues:

Provided that a breach or an abetment of a

breach under clause (xx) of section 200 shall be liable
to a penalty which shall not be less than two thousand

five hundred rupees bul may extend to five thousand
rupees:

ProvidecJ further that a brcach or an abetment of
a breach under clause (xxx) of seotion 200 shall be

liable to a pcnalty which shall not bc less than one lakh
rupces but may extend to two lakh rupees, and in thc

case of a continuing breach, with a fulther penalty of
two thousand rupees for everyday during which the
breach continucs.".

1l 1914 24 The Haryana
Anatomy Act,
191 4

1. Fol section 6, the following section shall be

substituted, namely:-

"6. Penalties.- Whoever with the intenl-ion oI
defeating the provisions of this Act, disposes of, or
abets the disposal of, an unclaimed body save as

permitted by this Act, or obstructs any authority in-
charge of an approved institution or an authorized
officer h'om handing over, taking possession of,
removing or using, such dead body for the purpose

specified in this Act, shall be liable to a penalty which
may extend to two lakh rupees in case of first
contravention and may extend to five lakh rupees in

case of subsequent contravention.".

2. After section 6, the following sections shall be

inserted, namely:-

"6A. Adiudication.- (1) The State Government
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Sr.
No.

Year No. Short title Amendment

I 2 J 4 5

receipt of order to the Deputy Commissioner, having
jurisdiction, to be an appellate authority, specially
authorized by the State Government or administration
in this behalf:

Provided that the appellate authority may
entertain an appeal after the expiry of the said specified
period, ifhe is satisfied that the appellant was prevented

by sufficient cause from filing the appeal within the

stipulated period.

(2) The appellate authority may, after giving
the parties to the appeal an opportunity of being heard,
pass such order; as he may think fit.

(3) An appeal under sub-section (1) shall be

disposed of within sixty days from the date of filing of
such appeal.".

IB l9'74 29 The Haryana
Canal and
Drainage Act,
t974

In section 58, for the words and signs, "shall, in respect

of offences under clauses (a), (b), (c), (g) and (k) above,

be liable on conviction to a fine not exceeding one

thousand rupees or to imprisonment not exceeding six
months or both and in case of continuing otf'ence/



l5

Sr.
No.

Year No. Short title Amendment

1 ) 3 4 5

contraventiou, with an additional fine which nray

extend to five hundred rupees for every subsequent day.
In respect of other oft'ences, the offender shall be liable
on conviction to a fine not exceeding one thousand
rupees or impl'isonment not exceeding one month, or
both", the words anci signs "shall, in respect of
contraventions under clauses (a), (b), (c), (g) and (k)
above, be liable to a penalty not exceeding one lakh
rupees with an additional penalty which may extend to
five thousand rupees for every subsequent day in case
of continuing contravention. In l'espect of other
contraventions under clauses (d), (e), (f), (h), (i) and (i),
he shall be liable to a penalty not exceeding twenty-five
thousand rupees" shall be substituted.

19 t915 8 The Haryana
Development and
Regulation of
Urban Areas Act,
1915

For sub-section (l) of section 10, thc following sub-
section shall be substituted, namely:-

"10. Penalties.- (1) Any person who coutLavenes
any of the provisions of this Act or the rules made
thereunder or any of the conditions of a licence granted
under section 3. shall be liable io pay the penalty as

may be specified:

Provided that any person who sontravenes the
provisions of section 7 of the Act shall l.re punishable
with imprisonment of either description for a [erm,
wlrich may extend upto one year and shall also be liable
to pay fine, whioh may extend upto the double of the
collector rate, but not iess than half of the colleclor rata
on the land applicable to which the contravention has
been made,".

20 191 5 9 The Halyana
Requisitioning
and Acquisition of
Movable Property
Act,19l5

In section l6 for the words "shall be punishable with
an imprisonment which may extend to one yeal ol with
fine or with both", the words "shall be liable to a
penalty which may extend to one thousand rupees"
shall be substituted.

2t 1 983 10 The Haryana
Apartment
Ownelship Act,
l 983

For section 24A, the following section shall be
substituted, namely:-

"244 Penalties.- (1) Any owner of
propelty/building who does not file declaration within
the period specified under section 2, shall be liable to
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I 2 3 4 5

pay a penalty not less than ten lakh rupees but may

extend upto fifty lakh rupees.

(2) If the owner of the propertyfuuilding tails
to pay the penalty as imposed under sub-secticn (1)

within a specilied period but not exceeding six months,

the Dilector or aut[]orized officer may take such

measure as may appear necessarv and in default ihereof
the owner of property/building shail be punishable with
imprisonment o1- eithel description for a term which
lray exl,end to one year and shali also be liable to a flne
of nclt less than fift;, lakh rupees and [en thousand

rLrpees ['or each day oI continuing ofl-ence.".

22

I

1 984 22 The Haryana Co-
Operative
Societies Act,
1984

In section 11'7,- '

(i) in sub-section (2), for the words

"punishable with fine which may extend
to five thousand rupses", the words "liable
to a penalty which may extend to fifty
thousand rupees" shall be substituted;

(ii) For sub-sections (3), (4), (5), (6), (7) and

(8), the following sttb-sections shall be

substituted, namely:-

"(3) A co-operative society or any

officer or a member thereof making a

false return or furnishing false

information, or any person who willfully
or without any reasonable excuse disobeys

any summons, requisition or lawful
wiitten order issued under this Act, or

fails to furnish information required by

an authorized person, shall be liable to a

penalty which may extend to fiftY
thousand rupees to be imposed by the

Registrar or any officer authorized by

him.

(4) Any employer or officer or agent

acting on behalf of such employer who,

without sufficient cause, fails to deposit

with a co-operative society, the amount

deducted by him under section +l r!!tn

I
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I ) 3 4 5

fburteen days from the date of deduction
shall, without prejudice to any action that
may be taken against him under any law
for the time being in force, be liable to a
penalty which may extend to fifty
thousand rrlpees.

(5) Any officer or custodian who
willfully fails to ploduce or hand over
custody of books, record, cash, security
and other property belonging to a co-
operative society, to a pel'son entitled
under sections 50, 51, 95, 91,98, 99 and
106, shall be liable to a pena)ty which
may extend to fifty thousand rupees or
deduction of his one month salary
whichever is higher and in case of a

continuing breach beyond six months
with a lurther penalty which may extend
to one hundred rupees for every day
during which the breach is continucd
after imposing penalty tbr the first such
breach.

(6) Any person who fraudulently
acquires or abets in the acquisition of
any propefty which is subject to a charge
under section 52 and 53 shall be liable to
a penalty which may extend to fifty
thousand rupees.

(1) Any pel'son who transfers the
property which is subject to a charge of
the society with an intent to evade its
sale or attachment, shall be liable to a
penalty which may extend to fifty
thousand rupees.

(8) Any person being a member of
the managing committee who, without
sufficient cause, f'ails to get the accounts
audited in accordance with the
provisions of section 95 shall bo liable to
a penalty which may extend to fiftv
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thousand fupees,";

(iiD For sub-section (16), the following sub-
section shall be substituted, namely:-

"(16) Any p,erson who knowingly gives
a false certificate, in whatever form,
showing that a person is or is not a

defaulter or an active member, shall be

liable to a penalty which may extend to
fifty thousand rupees.";

(iv) For sub-section (18), the fbllowing sub-
section shall be substituted, namely:-

"(18) If any person willfully or without
reasonable cause fails to provide
information as required under sub-
section (2) of section 120 within the
prescribed period, he shall be liable to a
penalty of one thousand rupees per day,
which may extend to thirty thousand
rupees in total.

Explanation.- The penalties under sub-
sections (2), (3), (4), (5), (6i), (7),
(8), (16) and (18) shall be

recoverable as arrears of land
revenue artd shall be apPealable
before the Government under
section 717 4.";

(v) For sub-section (20), the following sub-

section shall be substituted, namely:-

"(20) The contraventions specified under
sub-sections (2), (3), (4), (5), (6), (7), (8),

(16) and (18) shall be compoundable and
adjudicable by the Registrar or any officer
authorized by him.".

2. After section 117, the following section shall be

inserted, namely:-

"lllA. Appeal.- (l) Any person aggrieved by an

order passed under sub-sections (2), (3), (4), (5), (6),

(7), (8), (16) and (18) of section 717 may, within sixty
days from the date of such order, prefer an appeal to the
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Government.

(2) The Government may, after giving the
appellant an opportunity of . being heard, confirm,
modify or set aside the order appealed against and its
decision shall be final.".

z-) t99l 14 The Haryana Shri
Mata Mansa Devi
Shrine Act, 1991

l. In section 33, for the words "he shall be
punishable with fine which may extend to one thousancl
rupees or in default with imprisonment for a tcrm which
may extend to one month", the words "he shall be liable
to a penalty which may extend to ten thousand rupees
for each such refusal or failure" shall be substituted.

2. In section 34, for the words and signs "shall be
punishable with irnprisonment for a term which may
extend to one year, or with fine, or with both", the
words "shall be liable to a penalty which may extend to
fifty thousand rupees" shall be substituted.

24 1992 t0 The Haryana Shti
Mata Sheetla Devi
Shrine Act, l99l

l. In sub-section (4) of section 26, for the words
"to be detainecl in civil prison for a term not exceeding
one year" the words "to pay a penalty which may
extend to lifty thousand rupees" shall be substituted.

2. In section 33, for the words "he shall bc
punishable with fine which may extend to one thousand
rupees ol in default with imprisonment for a term which
may extend to one month", the words "he shall be liable
to a penalty which may extend to ten thousand rupees
for each such relusal or failure" shall be substituted.

3, For clause (c) of section 34, the lollowing clause
shall be substituted, namely:-

"(c) wrongfully removes, destroys or mutilates
property, documents or books of accounts of
the Shrine,

shall be liable to a penalty which may extend to fifty
thousand rupees,".

25 1992 15 The Haryana
Regulation and
Control of
Crushers Act,

1. For section 12, the following section shall be
substituted, namely:-

"12. Penalties.- Whoever contravenes any of the
provisions of section 3 of this Act shall be liable to a
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t99l penalty which shall not be less than two lakh rupees but
may cxtend to tbur lakh rupees.".

2. Section 13 shall be omitted.

26 1993 16 The Halyana
Cotton Ginning
and Pressing
Factories Act,
1992

pressed any cotton which he knows
or has reason to believe to contain an

admixture of cotton; or

(b) any person makes any admixture of
cotton, or abets or knowingly allows
or connives at such admixture of
cotton which is ginned and which
is being, or is intended to be pressed

in a cotton pressing factory,

he shall be liable to a penalty which shall not be less

than twenty-five thousand rupees but may extend to
fifty thousand rupees for the first violation, one lakh
rupees for the subsequent violation and in case the

violation still continues then the licence shall be

suspended for a minimum period of two years.".

2, For section 6, the following section shall be

substituted, namely:-

"6. Penalty for watering, etc.- (1) Any owner of
a cotton ginning ol' cotton pressing factory who
knowingly or having reason to believe that any cotton is

watered or contains seed in excess of the prescribed
propoltion or contains any foreign substance or cotton
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waste, gins or presses or allows such cotton to be
ginned or pressed in such factoly shall be liable to a

penalty which shall not be less than twcnty-five
thousand rupees but nray extend to fifty thousand
rupees fol the first violation, onc laklr rupees for the
subseeluent violatior.r and in case the violation still
continues then the licence shall be suspended for a

minimurn period of two years.

(2) Any person who knowingly waters or
wets any cotton or mixes seed or foreign substance or
cotton waste with any cotton or abets or knowingly
allows or connives at such watering, wetting ol mixing
ol' col-ton, which is ginned and which is bcing or is
intcnded to be pressed in a cotton pressing factory shall
be liable to a penalty which shall not be less than
twenty-five thousand rupees but may extend to fifty
thousand rupees for the first violation, one lakh rupees
for the subsequent violation and in case thc violation
still continues then the licence shall be suspended for a
nrinimum period of two years.".

21 t994 16 The Flaryana
Municipal
Corporation Act,
1994

Fol sectiori 380, the following section shall be
substituted, namely:-

"380. Punishment or penalties for certain
offences.- ( l) Whocver -

(a) contravenes any provisions of this Act
mentioned in the first column ol the
Table (i) or Table (ii) in the Third
Schedule as annexed with this Acl" as

Annexurc A; or

(b) tails to comply with any order
lawfully given to him or any
requisition lawfully made upon him
undel any of the said sections, sub-
sections, clauses, provisos or other
provisions shall be-

(i) punishable with fine which may
extend to the amount, specified
in the third colnmn of the
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Table (i) of the Third Schedule;
and in the case of a continuing
contravention or.failure, with an

additional fine which may
extend to the amount specified
in the fourth column of Table (i)
for everyday duling which such
contravention ot failure
continues after conviction for
the first such contravention or
lailure; or

(ii) liable to pay a penalty which
may extend to the amount,
specified in the third column of
the Table (ii) of the Third
Schedule; and in the case of a

continuing contl'avention or

tailure; with an additional
penalty which may extend to the

amoullt specified in the fourth
column of Table (ii) for
everyday during which such

contravention or
continues.".

failure

(2) For 'the existing Third Schedule, the Third
Schedule as annexed as Annexure A with this Act shall

be substituted.".

28 1996 9 The [Iaryana
Mechanical
Vehicles (Levy of
Tolls) Act, 1996

In sub-section (1) of section 10, fbr the words and signs

"shall on conviction be liable to a fine of one thousand

rupees, which may exlend to five thousand rupees and

in default, sentenced to simple imprisonment fbr a term
not exceeding six months". the words "shall be liable to
a penalty of not less than ten thousand rupees but may

extend to one lakh rupees" shall be substituted,

29. 2001 6 'Ihe Haryana
Murrah Buffalo
and other Milch
Animal Breed
(Preser.ration and
Developtnent of

Fol section 11, the following section shall be

substituted, namely:-

"11. Penalties.- Any pgrson who commits or

abets the commission of an act in violation of the

provisions contained in section 10 shall be liable to a
penalty of twenty thousancl rupees to be imposed by the
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Animal
Husbandry and
Dairy
Development
Sector) Act, 2001

Deputy Director, Animal Husbandry and Dairying
Department of the concelned district or by any other
competent authority as may be speciiied. In the event of
a second or subsequent contravention, the person shall
be liable to a penalty of one lakh rupees.

(2) Any person aggrieved by the imposition
of a penalty may pref'er an appeal within fifteen days
from the date of imposition of such penalty. The
Director General, Animal Husbandry and Dairying
Department shall be the appellate authority for this
purpose. The appellate authority may delegate its power
to hear the appeal to any officer of the department not
below the rank of Joint Director. The appeal shall be
decided by the appellate authority within thirty days,
after aflording the appellant an opportunity ol being
heard.",

30 2003 6 The Haryana
Value Added Tax
Act, 2003

1. For sub-section (2) of section 53, the following
sub-section shall be substituted, namely:-

"(2) Save as provided in sub-section (3), if any
oflicer of the State Government discloses any of the
particulars ret'ened to in sub-section (1), he shall be
liable to a penalty which may extend to one lakh rupees
to be imposed by the Commissioner.

Explanation.- For the purposes of this sub-
section, the Commissioner may sLrmmon and enfolce
tho attendance of any pel'son acquainted with the facts
and circumstances o1 the case to give evidence or to
produce any documents, which in the opinion of the
Commissioner, may be useful for or relevant to the
subject matter and if he is satisfied that the oflicer
concerned has contravened the provisions of sub-
section (1), he may impose such penalty, as he thinks
fit:

Provided that no such penalty shall be imposed
without giving the officer concerned a reasonable
opportunity of being heard.".

2. After section 53, the following section shall be

inserted, namely:-
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"53A, Appeal,- (1) Any porson aggrieved by an
rrder passed under sub-section (2) of section 53, may
rrefer an appeal within a period of sixty days from the
late ofreceipt of such order to the appellate authority, as
nay be specified:

Provided that the appellate authority may
entertain an appeal after the expiry of the said period of
sixty days, if he is satisfied that the appellant was
prevented by sufficient cause from filing the appeal
within the stipulated period.

(2) The appellate authority may, after giving the
rarties to the appeal an opportunity of being heard, pass
iuch order, as he may think fit.

(3) An appeal under sub-section (l), shall be
disposed of within a period of one hundred and eighty
(180) days from the date of filing of apipeal;'.

:ll 2008 1 The Haryana
Evacuee
Properties
(Management and
Disposal) Act,
2008

For section 13, the following section shall be
substituted,. namely: -

"13. Penalties.- Any person who furnishes false,
wrong or incorrect information, document or evidence
in any manner whatsoever to any officer appointed
under this Act, shall be liable to a penalty which shall
not be less than twenty thousand rupees but may extend
to fifty thousand rupees:

Provided that the imposition of a penalty under
this section shall not be a bar for prosecution under the
provisions of the Bharatiya Nyaya Sanhita, 2023
(Central Act 45 of 2023) or any other law for time
being in force,".

JZ 2008 3t The Haryana
Undelground
Pipelines
(Acquisition of
Riglrt of User in
Land) Act,2008

For section l'6, the fbllowing section shall be

substituted, namely:-

"16. Penalties. (1) Whoever willfully obstructs
any person in doing any o1'the acts authorized under
sections 5, 6 or 7 or willlully lills up, destroys, damages
or displaces any trench or mark made under section 5 or
willfully does anything prohibited under the proviso to
sub-secl,ion (1) of section 8, shall be liable for a penalty
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of fifty thousand rupees and in case o1' subsequent

violation, the penalty imposed shall be double of the

penalty ir-nposed for the first violation.

(2) Whoever willfully rcmoves, displaces,

damages or destroys any underground pipeline laid,
may be liable to pay thc assessed amount of damage-.

alongwith a penalty of ten thousancl rupces and in case

of subsequent violation, the penalty imposed shall be

double of the penalty imposed for the first violation,".

-) -, 2008 38 The Haryaua
Regulation of
Property Dealers
and Consultants
Act,2008

Fol section 11 , the following section shall be

substituLed, namely:-

"17. Penalties.- (1) Atty persolt who cotrtravenes

any provisions of this Act or any rules made thereunder,

shall be liable to a penalty of filty thousancl rupees and

in case of suhsequent violation, the penalty imposed
shall be double of the penaity imposed lbr the first
violation.

(2) Any person or company or society fottnd
indulging in the property dealing or properl.y consulting
business, without having a valid license under this Act,
shall be liabic to a penalty of fifty thousand rupees in
case of an individual or one lakh lupees in case of a
sclciety, company or any organization and shall also be

liable to pay all the benefits so received and the

damages suft'ered by the aff'ected palty while dealing
with the property for which commission has been paid

by any party to tl-re deal. In case of subsequent
violation, the penalty irnposed shall be double of the

penalty imposed lbr the first violation.".

34 2008 26 Pandit Bhagwat
Dayal Sharma
University oI
Health Sciences
Rohtak Act, 2008

l. For sub-section (2) of section 5, the following
sub-section shall be substituted, namely:-

"(2) The contravention of the provisions of sub-

section (1), shall be liable to a penalty which may
extend to two lakh rupees and in case of subsequent

contravention may exteud to five lakh lupees as per the

regulations laid down in this regard keeping in view the

or<lers and guidelines issued by the competent
authorities and academic bodies such as the

I
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Government and the University Grants Commission,".

2. After section 5, the following sections shall be
inserted, namely:-

"5A. Adjudication.- (1) The Governmenr may
for the purpose of determining the penalties may
authorize Deputy Commissioner', having jurisdiction, to
be the adjudicating officer to .hold an inquiry and
impose penalty, in the manner as may be specified.

(2) The Adjudicating Officer rnay summon and
enforce the attendance of any person acquainted with
the facts and circumstances to give evidence or produce
any document, which in the opinion of adjudicating
officer may be useful for, or relevant to the subjdct
matter of the inquiry, and if, on such inquiry, he is
satisfied that the person concerned has failed to comply
with provisions of section 6, he may impose penalty:

Provided that no such penalty sha1l be imposed
without giving the person concerned a reasonable
opportunity of being heard.

5B. Appeal.- Whoever aggrieved by the ordet
passed by the Adjudicating Officer under section 5A
may prefer an appeal to the Divisional Commissioner,
having jurisdiction to be an appellate authority specially
authorized by the Govelnment or administration in this
behaif, within sixty days from the date of receipt of
order, in such form and manner as may be specified.

(2) An appeal may be admitted after the
expiry of the period of sixty days if the appellant
satisfies the appellate authority that he had sufficient
cause for not preferring the appeal within that period.

(3) The appellate authority may, after giving
the parties to the appeal an opportunity of being heard,
pass such order, as he may think fit.

(4) An appeal under sub-section (1), shall be
disposed of within the period of sixty days from the
date of filing of appeal.i'.
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35 2009 6 The Haryana
Preservation ol'
Sub-Soil Water'
4ct,2009

For section 7, the following section shall be substituted,
namely:-

"Penalties.-(l) Any farmer, who cont.ravenes any
of the provisions of this Act, shall be liable to a penalty
of twenty-five l-housancl rupees for every month or part
thereof per hectare of land. In case the farmer fails to
pay the penalty, he shall be debarred from getting the
benefits of departmental schemes fbr a period of two
years.

(2) The penalty rcfened to in sub-section (1),
shall be in addition to the recovery of the expenses,
actually inculred for destrol,ing the nursery of paddy
sown or transplanted before the notified date.

(3) Before passing- any order for imposing
any penalty under sutr-section (l), the authorized officer
shall make such enquiry, as he may deem necessary and
shall give an opportunity of being heard to the
concerned farmer.".

36 201 0 12 The Haryana Shri
Kapal Mochan,
Shri Badri Narain,
Shri Mantra Devi
and Shri Kedar
Nath Shrinc Act,
2009

l. For clause (b) of section 33, the following clause
shall be substituted, namely:-

"(b) refuses, or willfully tails to furnish any
reports, statements, accounts or other
information called for under this Act,

shall be liable to a penalty which may extend to ten
thousand rupees for each such refusal or failure.".

2. For clause (c) of section 34, the following clause
shall be substituted, namely:-

"(c) wrongfully removes, destroys or
mutilates property, documents or books
of acoounts of the Shrine,

shall be liable to a penalty which may extend to fitty
thousand rupees.".

37 2014 6 The Haryana
Clinical
Establishments

L In section 36,-

(i) in sub-section (2), tbr the word "fine", rhe

word "penalty" shall be substituted;
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(Registration and
Regulation) Act,
2014

(ii) for sub-section (3), the following sub-
section shall be substituted, namely:-

"(3) Any pelson who conrinues
to run a clinical estab[shment after the
order of closure under sub-section (2),
shall be liable to a penalty which may
extend to five lakh rupees.".

In section 37,-

(i) in sub-section (2), for the words "shall be
punished with fine", the wolds "sha.ll be
liable to a penalty" shall be substituted;

(ii) in sutr-section (3). for the words "shall be
punished with fine", the words "shall be
Iiable to a penalty" shali be substituted;

(iii) for sub-section (4), the following sub-
section shall be substituted, namely:-

"(4) Whoever being required by or under
this Act to supply any information,
willfuliy withholds such information or
gives information which he knows to be

false or which he does not believe to be
true, shall be liable to a penaity which
mhy extend to two lakh rupees.";

(iv) in sub-section (5), for the words "any
fine", the words "a penalty" shall be

substituted;

(v) in sub-section (7), for the words
"punished with fine", the words "liable to
a penalty" shall be substituted.

38 20t6 21 Pandil Deen
Dayal Upadhaya
of University o1'

Health Sciences,
Karnal Act,2016

l. For sub-section (2) of section 5, the following
sub-section shall be substituted, namely:-

"(2) The contravention of the provisions of sub-
section (l) shall be liable to a penalty which may
extend to two lakh rupees and in case of subsequent
contravention may extend to five lakh rupees as per the

regulations laid down in this regard keeping in view the
orders and guidelines issued by the competent
authorities and academic bodies such as the
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Government and the University Grants Commission.".

2. Aftel section 5, the following sections shall be
inserted, namely:-

"5A. Adjudication,- (l) The GovernrnenL may
fbr the purpose of detcrmining the penalties rnay
anthorize Deputy Commissioncr, having jurisdiction, to
be the adjudicating officer to hold an inquiry and
impose penalty, in the manner as may be speoified.

(2) Ihe adjudicating ofTicer may summon
and enforce the attendance of any person acquainted
with the lacts and circumstances to give evidence or
produce any document, which in the opinion of
adjudicating offlcer may be useful for, or relevant to the
subject matter of the inquiry, and if, on such inquiry, he
is satisfied that the person concerned has failed to
comply with provisions of section 6, he may imposc
penalty:

Provided that no such penalty shall be imposed
without giving the person concerned a reasonable
opportunity of being heard.

58. Appeal.- Whoever agglieved by the order
passed by the Adjudicating Olficer under section 5A
may pret-er an appeal to the Divisional Commissioner,
having jurisdiction to be an appellate authority specially
authorized by the Government or administration in this
behalf, within sixty days from the date of receipt of
order, in such form and manner as may be specified.

(2) An appeal may be admitted after the
expiry of the period of sixty days if the appellant
satisfies the appellate authority that he had sufficient
cause for not plet'erring the appeal within that period.

(3) The appellate authority may, after giving
the parties to the appeal an opportunity of being heard,
pass such order, as he may think fit.

(4) An appeal under sub-section (1) shall be
disposed of within the peliod of sixty days fiom the
date of filing of appeal.".
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39 2011 The Haryana
Nurses and Nurse-
Midwives Act,
2017
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(3) An appeal under sub-section (1) shall be

disposed of withiniixty days from the date of filing of

such appeal.".

part "*1 ".is te maY think fit'

l. For section 26, the following section shall be

substituted, namelY:-

"26. Penalties for contravention of section 16

and 17.- (1) Any person who acts or abets the

commission of an act in contravention of the provisions

contained in section 16 and section 17 shall be liable to

a penalty of twenty thousand :Yry"t ':t" lTpf::-g.,:1

after affoiding the appellant an opportunity of being

heard.".

2. For section 27, the following section shall be

substituted, namelY:-

"27.Perralties.- (1) Any person who acts or abets

the cornmission of an act in violation of the pr'ovisions

contained in sections other than section 16 and section

17, shall be liable to a penalty of one lakh ru1'rees to be

itri U"pu,y Director, Animal Husbandry and Dairying

Oepartment of the concerned district or by any other

"o*p.,"nt 
authority as may be specified' In the event of

a second or subsequent coutravention, he shall be liable

to a peualty of one lakh rupees.

(2) Any person aggrieved by the-.imposition

of a penalty muy p.ef"r an appeal within fifteen days

imposed
and Dair
any othe
the even
person shall be liable to a penalty of two lakh rupees'

The Haryana
Animal
(Registration,
Certification and

Breeding) Act,
2019

2019
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(2) Any person aggrieved by the imposition
of a penalty may pref'er an appeal within fifteen days

from the date of imposition of such penalty, The
Director General, Animal Husbandry and Dairying
Departlnent shall be the appellate authority for this
purpose. The appellate authority may delegate its pora,er

to hear the appeal to any officer of the departmgnt rot
below the rank of Joint Director. The appeal shall be
decided by the appellate authority within thirty days,
after affording the appellant an opportunity of being
heard.".

41 2022 14 The Haryana Fire
and Emergency
Services AcL
2022

1. F'or section 25, the foilov.,iing section shall be

substituted, namely:-

"25. Penaltics lor violation of sectiou 12.-

Whoever contravenes the provisions of sub-scction (1)

of sectir.rn 12, without prejudice to any other acticn
taken against him under this Act shall be liable to a

pcnalty which may extend to fifty thousand rupees to be

imposed by the Director or any ottlcer authorized by
him in this behaif. In oase of subsequent violation, the
penalty imposed shall be double ol the penalty imposed
for first violation.".

2. For section 29, the following section shall be

substituted, namely:-

"29. False leport.-Any pelson who knolvingly
gives or causes to be given a lalse leport of the

outbreak of a tire to any person autholized to reccive
such report by means of a statement, message or'

otherwise shall be liable to a penalty which may exteud
to ten thousand rupees to be imposed by the Director or

any officer authorized by him in this behalf. In case of
subsequent violation, the penalty imposed shall be

double of the penalty imposed for first violation.".

42 2024 t2 The Haryana
Registration and
Regulation of
Private Coaohing
Institutes Act,
2024

For section 10, the lbllowing sections shall be

substituted, nanrely: -

"10, Penalty.- In case of violation of any of the

provisions of this Act or the rules made ot' guidelines
issued under this Act, a private coaching institute shall

be liable for each suoh violation with a penalty of
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the first violation, one

olation and in case the

registration of Private
coaching institute shall be canoeiled'

10A. Competent authority and appellate

authority.- The Authority constituted under section 3 of
this Act shall be the competent authority to impose

authority constitutecl utlder section 8 of this Act'"'
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Annexure A

THIRD SCHEDULE

(see section 380)

Table (i)

Sr.
No"

Section, Sub-
section, clause
or proviso of
HMC Acll, 1994

Subject Fine or
imprisonment
which may be
imposed

Daily fine
which may
be imposed

I 2 J 4

Rs Rs.

1. Section 188 Refusal of admittance, etc, 500

2. Section 191,

sub-section (1 )

Laying of r.r,ater pipes, etc. in a position
where the same may be injured or
watcr therein polluted

500 50

3. Section 19-5 Injury to, or intelference with flow of
contents of Municipal drain or drains
conrmunicating with Municipal drain

500 .50

1, Section l9'l Non-compliance with requisition for
drainage o1' nndrained premises

500 50

5. Section l98 Erection of new premises without
drains

1,000 100

6. Section 199 Non-compliance with requisition of
nraintenance of drainage wotks for any
group or block of premises

500 50

7. Section 200 Non-compliance with direction to close

ol limit the use of plivate drains in
certain cases

500 50

8. Section 201 Non-compliance with Commissioner's
order regarding the use of a drain by a

pel'son other than the owner thereof

500

9. Section 202 Non-compliance with requisition for
keeping sewage and rain water drains
distinct

500

10, Section 203 Non-compliance with requisition tbr
the pavement of courtyard, etc.

s00
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Sr.
No.

Section, Sub-
section, clause
or proviso of
HMC Act,1992{

Subject Fine or
imprisonment
which may be
imposed

Daily fine
which may
be imposed

I ) J 4

Rs Rs

L1. Section 208, sub-

section (4)
Non-compliance with requisition to

close, remove or divert a pipe or drain
500 50

t2. Section 215 Prohibition of willful or neglectful acts

relating to water or sewage works
500

13. Sectron 223,

sub-section (3)

Construction of building within the

regulal line of street without
permission

2,000 200

14. Section 228 Failure to comply with requisition to
set forward building to regular line of
street

500 50

15. Section 235,

sub-section (1)

Prohibition of projections upon street,

etc.

Imprisonment
tbr

one month or

Rs. 1,000 or
both

100

16. Section 235,

sub-section (2)

Fi.rilure to comply with requisition to
rernove projections from street

500 50

17. Section 236,

sub-section (2)

Failure to comply with requisition to
remove a verandah, balcony, etc. put
out in accordance with section 236 (l)

500 50

18. Section 237 Failure to comply with requisition to
have ground floor doors, etc. so altered

as not to open outwards

1,000 50

19. Section 246, sub-

section (1)
Failure to comply with requisition to
repair, project or enclose a dangerous
place

500 50

20. Section 257 Failure to comply with requisition to
round of buildings at corners of streets

500 50
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Sr.
No.

Section, Sub-
section, clause
or proviso of
HMC Act,1994

Subject Fine or
imprisonment
which may be
imposed

Daily finb
which may
be imposed

1 2 ., 4

Rs Rs

,,1 Section 258,

sub-section (2)

Erection of buildings or execution of
work, within regular line o[ street or in
contravention of any scheme lbr plan

1,000

a'l Section 261 Failure to demolish buildings erected
without sanction or erection of
buildings in conttavention of order

2,000 '200

23. Scction 262 Erectit-rn of buildings in contraventior,
of conditions of sanction, etc.

2,000 200

24. Section 26-l Failure to carry out alterations 2,000

25. Section 264, sub-
sections (1 ) and
(2)

Non-compliance with revision as tt'r

completion certificates, occupation or

use, etc.

500 50

2b. Section 26-5, sub-
section (l)

Non-cornpliauce with restrictions on

user of buil<lings

1,000 100

21. Section 265, sub-
sections (2) and
(3)

Failure to comply with reqtrisition and

to relrrove structures rvhich are in ruins
or likcly to fall

2,000 200

28. Section 266, sub-
section (l)

Failure to comply with requisition to
./acate buildings in dangerous

conditions, etc.

1,000 100

29. Section 281,

sub-section (2)

Failure to comply with requisition for
removal of congested bLrildings

1,000 t00

30. Seotion 282 Failure to comply with requisition to
improve buildings unfit for hutnan

habitation

1,000

31. Section 28.1, sub-
sectiotrs (1), (2),

(3) and (4)

Failure to comply with order of
demolition of buildings unfit for
human habitation

2,000 200

32. Section 289 Failure to comply with requisition to
cleanse and disinfect buildings or

articles

500

I
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Sr.
No.

Section, Sub-
section, clause
or proviso of
HMC Act, L994

Subject Fine ot'
imprisonment
which may be
imposed

Daily fine
which may
be imposed

1 2 -l 4

Rs Rs

11 Section 302 Removal of infectious corpses in

contraveuliou of the provisions of the

scction

500

34. Section 305 Use of new burning or burial ground

without permission
500

35. Section 306, sub-
section (l)

Failure to comply with requisition ttr

close a burning ol burial grounds
-s00

36. Section 306, sub-
section (2)

Burning or burial of corpses in a burial
ground after it has been olosed

500

37. Section 307 Removal of corpses bY other than

prescribecl routes

500

38. Section 309. sub-
sections (1), (2)
and (3)

Commission of nuisances -500

39. Section 3 l0 Failure to comply with requisitiou for
removal or abatement of nuisance

500 50

40. Scction3ll,sub-
section (4)

Dogs not to be at large in a street

without being secured by a chain lead
s00

41. Section 31 l, sub-
section (5)

Ferocious dogs at large without being
rnuzzled, etc.

500

42. Section 312 Stacking inflammable material , in
contravention of prohibition

5 000

43. Section 314 Discharging fire-works, lire arms, etc.

likely to cause danger

500

44. Section 315 Failure to comply with requisition to

render buildings, wells etc., safe

500

45. Scction 316 Failure to comply with requisition to
enclose land use for irnproper purposes

500

a
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Sr.
No.

Section, Sub-
section, clause
or proviso of
HMC Act,1994

Subject Fine or
imprisonment
which may be
imposed

Daily fine
which may
be imposed

I 2 3 4

Rs Rs

46. Section 322, sub-

section (1)
Use of places as private market without
a license and use of places other than a
rnurricipal slaughter house as slaughter

houses.

500 50

47. Section 322, sub-

section (2)

Proviso (a)

Non-compliance with conditions
imposed by Commissioner

500

48. Section 329 Canying on butcher,

fish -monger's or poulterer's trade

without licence, etc.

500 50

49. Section 331 Certaiu things not to be kePt and

cettain trades ancl operatious not to be

carried on without a licence

s00 100

50. Section 333 sub-

section (5)
Use of premises in contravention of
deciaration

500

51. Scction 353 Prcventing the Commissioner ot' any

persorl authorised in this behalf from
exercising his powers of entry, etc.

500 100

52. Section 354 Preventing thc Commissioner or any

person authorised in this behalf fi'om
exelcising his powers of entry upon

any adjoining land

500

53. Section 359 Obstruction or molestation in execution
of work

s00

54. Section 366 sub-
section (4)

Failure to comply with requisition to

state the name and address of owners

of premises

-500

55. Section 375, sub-

section (3)
Failure of occupier of land or building
to atford owner facilities for complying
with provisions of the order, etc. after
eight days fi'om issue of order bY

District Judge,

500 50

a
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Sr.
No.

Section, Sub-
section, clause
or proviso of
HMC Act,1994

Subjcct Fine or
imprisonment
which may be
imposed

Daily fine
which may
be imposed

1 2 J 4

Rs Rs

56. Section 405 Obstruction o1' IMayor or any

Corporation authoritY, etc.

500

5t. Section 406 Removal of anY mark set uP fcr
indicating level, etc.

500

58. Section 407 Removal etc. of notice exhibit by or

under order of the CorPoration
Commissioner, etc.

500

59. Section 408 Unlawful removal of earth, sand or

other material or deposit of any matter
or making of any encroachment from
any land vested in the Corporation

500

Table (ii)

Sr.
No.

Section, sub-
section, clause
or proviso of
HMC Act,1994

Subject Penalty which
may be
imposed

Daily penalty
which may be

imposed

1 ) 3 4

Rs. Rs.

I Section 101,

sub-sections (1)
and (2)

Failure to give notice of transfer or
devolution of land or building

500 50

2. Section 101,

sub-section (3)
Failurc to produce insttument of transfer 500 50

3. Section 102 Failure to give notice of erection of new

building etc.

500

4 Section 103 Failure to givc notice of demolition or
removal of building

500 50

5 Section 104 Failure to comply with requisition to

furnish informal-ion, etc.

500

6. Section 108,

sub-section (2)
Wilful delay or obstruction of valuers 500
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Sr.
No"

Section, suh-
section, clause
or proviso of
HMC Act,1994

Subject Penalty which
may be

imposed

Daily penalty
which rnay be

imposed

I 2 J 4

Rs. Rs.
,7

Section I 22 Prohibition of advertisement without
perrnission

500 50

8 Section 142,

sub-section (2)
Non-complianoe with the requisition of
attendance before the Comrnissioner

500

9 Section 
.l 
45 Fa lule to disclose liability 500

10 Section I 80 Failure to give notice 500

1l Section I 82 Prohibition to occupy new prenrises

without ail'angement for water supply
500 -50

12. Section 191,

sub-section (2)
Construction of latrines, etc., in a

position where pipes may be injured or

water therein polluted

-500 .50

13 Section 196,

sub-section (2)
Private drain not to be connected with
Municipal drain without notice

.500 50

14 Scction 205 Connection with Municipal Watel wolks
trf drains without wriLteu pet'missiou

500 50

1.5 Section 214,
srrb-section ( I )

Execution of work by a person other than

a licenced plumber
s00

t6 Secrion 214,
sub-section (2)

Failure to furnish when requircd, narne of
licensed plumbel empl oyed

500

t7 Section 214, ,

sub-scction (6)
Licensed plumbers not to demancl more
than the charges prescribed

s00

18 Section 214,
sub-section (8)

Licensed plumbers 'not to contravene

bye-law or executive work carelessly, or

negligently ctc.

500

19 Section 23 l,
sub-section (5)

Utilising, Setting or otherwise dealing
with any land ol Iaying out a private
street otherwise than in conformity with
orders of Lhe Corporation

500 50

20 Section232,
sub-sections (1)
clauses (a)

and (b)

Failure to cornply with requisition to

show cause for altelation of street or for
appearance befole tl.re Commi ssioner

500 50
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Sr.
No.

Section, sub-
section, clause
or proviso of
HMC Act,1994

Subject Penalty which
may be
imposed

Daily penalty
which may be

imposed

I ,, 3 4

Rs. Rs.

21. Seotion 233,

sub-section (1)
Failure to comply with requisition on

owner of private street or owner of
adjoinirtg land or building to level, etc.

such street

500 50

22 Section 238,
sub-section (1)

Erection, etc. 'of structure or fixtures
which cause obstruction in street.

1,000 100

23. Section 238,
sub-section (2)

Deposit, etc. of things in streets 500

24 Section 241,
sub-sections (1)

and (2)

Tethering of animals and milking of
cattle in public streets

500

25. Section242,
sub-section (4)

Unlawful removal of bar or sorting
timber etc., or removal or extinction of
light

500

26 Section 243,
sub-scction (l)

Streets not to be opened or broken up and

building material not to be deposited
thereon without permission

500 50

21 Section 245,
sub-section
(2)

Name ol street and number of house not
be destroyed or defaced etc.

500

28 Section 248,
sub-section ( I )

Removal etc. of lamps 500

29 Section 248,
sub-section (2)

Wilfully and negligently extinguishing
light in public street etc,

500

30 Section 250 Erection of a building without the
sanction of the Commissioner

5,000 500

3t Section 251,
sub-section (1)

Failure to give notice of intention to erect

a building
s00

32. Section 252 Failure to give notice of intention to
make additions, etc., to buildings

500 50

35 Section 255,
sub-section (4)

Commenccment of work without notice,
etc.

2,000 200

34 Section 258,
sub-section (1)

Erection of buildings on new streets

without levelling
1,000 50
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Sr.
No.

Section, sub-
section, clause
or proviso of
HMC Act,1994

Subject Penalty which
may be
imposed

Daily penalty
which may b9

imposed

1
,,

3 4

Rs. Rs.

35 Section 260 Use of inflammable material without
permission

1,000

36 Section 271 Failure to provide for collection, removal
and deposit of refuse and provision of
receptacles

500 50

37 Section 272 Failure to comply with requisition for
removal of rubbish etc. from premises
used as market etc.

500

3B Section 273,
sub-section (1)

Keeping rubbish and fiith for more than
twenty four hours etc.

500 50

39 Section 273,
sub-section (2)

Allowing filth to flow in streets. 500 50

40 Section 273,
sub-section (3)

Depositing rubbish or filth etc. in street
etc.

500

41 Section 275,
sub-section (1)

Latrir.res and urinals not to be constructed
without pemrission or in contravention of
terms prescribed

500

42 Section277,
sub-section (1)

Failure to provide buildings newly
erected or re-erected with latrine, urinal
and other accommodation

1,000 100

43 Sectior 271 ,

sub-section (3)
Failure to provide lesidentiai buildings
composed of se:parate tenetnents with
latrine, bathing or washing place ['or

servants on the ground 1loor

500

44 Section 278 Failure to provide latlines for premises

used by large number of people and to
keep them clean and in proper order

500 50

45 Section 279 Failure to comply with requisil"ion to
enforce provision crf latrines ot urinal e'1.c.

500 50

46 Section 280,
Clauses (a), (b),
(c) and (d)

Failure to compiy with requisition to

enforcc provision of latrine or urinal
accommodation etc.

500 50

47 Section 285 Failurc to comply with requisition of the

Commissioner to remove il sanitary huts

and sl-rcds etc.

500 .50

a
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Sr.
No.

Section, sub-
section, clause
or proviso of
HMC Act,1994

Subject Penalty which
may tre
imposed

Daily penalty
which may be

imposed

I 2 3 4

Rs. Rs.

48 Section 286,

sub-section (1)
Prohibition against washing bY

washerman

500

49. Section 287 Failure to give information of dangerous

disease.

500

50 Section 290 Failure to comply with requisition l"o

destroy infectious huts or sheds

500

51. Sectiou 291 Washing of clothing, bedding etc. at any

place not notilied by the Commissioner
500

52 Section 293,
sub-section (1)

Sending infected clothes to washer man

or laundry.
500

53. Section 293,
sub-section (2)

Failure to furnish address of washer man

or laundry to which clothes have been
sent.

500

54 Section 294,
sub-sections (l),
(2) and (3)

Use of public conveyances by persons

suffering fi'otn a dangerous disease etc.

500

55 Section 296 Failure to disinfect buildings before
letting the same

500

56 Section 297 Disposal of infected articles without
disinfections

500

57 Section 298 Making or selling o1 tood etc. or washing
ol clothing hy infr;cted pcrsons

500

58 Section 299 Sale of food or drink in contravention of
restriction or prohibition of the

Commissioner

500

59 Section 300 Removal or use of water fiom wells and
tanks in contravention of prohibition of
Commissioner

500

60 Section 301 Exposure of persons to risk of infection
by the presence ot' conduct of a person
suffering from a dangerous disease, etc.

500

6t Section 303,
sub-section (1)

Absence of sweepers, etc., from duty
without notice

1,000

62 Section 304 Failure to supply information by persons

incharge of burning or burial grounds
500
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Sr.
No.

Section, sutr-
section, clause
or proviso of
HMC Act,1994

Subject Penalty which
may be

imposed

Daily penalty
which may be

irnposed

1 ) 3 4

Rs. Rs.

63 Section 308,
sub-section (1)
clause (b)

Failure to give notice for removal of
corpse of dead animals

500

64 Section 3l 3 Setting a naked light 500

65 Section 320,
sub-section (l)

Sale in municipal markets without
permission

500

66 Section 324 Keeping market open without licence,
etc.

2,000

67 Section 325 Sale in unlicensed market 500

68 Se0tion 326 Carrying on business or trades near a

market

s00

69. Section 332 sub-
section (3)

Keeping, abandonment or tethering of
animals, etc.

300 which may
extend to 2000

100

10 Section 334 Hawking articles for sale without a

licence, etc.

50t)

a

-

l-

I
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STATEMENT OF OBJECTS AND REASONS

The Government of India enacted 'The Jan Vishwas (Amendment of Provisions) Act,

2023' , notified on l lth August 2023, decriminalised 183 provisions in 42 Central Acts

administered by l9 Ministries/Departments which is lhe first consolidated legislatiou to
systematicaliy clecriminalise minor offences across multiple Acts.

In August 2025, Govt. of India introdi-rced 'Jan Vishwas (Amendment of Provisions) Bill,

2025' inLoksabha on the success of 'The Jan Vishwas (Atnendment of Provisions) Act,2023',

which covers 16 Central Acts adminis[ered by 10 Ministlies/Departments. A total of 355

provisions were pr.oposed to be amcnded with 288 provisions decriminalised to foster Ease of

boing Business una OZ provisions proposecl to bc an'rended with the objective of promoting 'Ease

ol. Doing Busi,ess und Eur" of i,iving' by rationalizing minor oft'ences and replacing

imprisontent clauses with monetaty p"nulti"r across multiple legislations. The Act marked a

rnajor shift from enforcement-basecl to irusrbase,J governance. Further, Govt. of India has advised

all States/UTs to review and adopt strategy laid down on Jan Vishwas Act, 2023 for

clecrirninalization of minor offences at State level.

Introcluction of 'Haryana Jan Vishwas Bill, 2025' was one of a key action item of the 4th

Cfrief Secretaries' Conference and an important Priority Area under the ongoing Compliance

Reducrion and Deregulation exercise ol the Cabinet Secretariat, Govornrnent of India.

'The Haryana Jan Vishwas (Amendment of Provisions) Bill,2025' is being introduced

to reduce 164 rninor criminal provisions in 42 State Acts across 17 departments by removing

obsolele and redundant clauses, introducing civil penalties and adrninistrative actions for minor

technical ancl procedutal lapses, ancl decriminalising minor and technical oft-ences through the

climination of penal provisions.

The Haryana Jan Vishwas (Amendment of Provisions) Bill, 2025 aims to achieve followirrg

objectives:

1. Trust-based governance & reducing regulation burden:

The fou6dational idea is that democratic governance should rest on Lrusting citizcns

and institutiols. Over time, a complex web of outdated rules and petty compliance

obligations had createcl <iistrust and inefficiency. The Bill aims to reduce thjs burden

by s implifying, di giti zi ng, and rati onalizing compli ance obligation's'

Z, ttEase of Living" and t(Ease of Doing Business" reforms

The Bill is aligned with thc government's broader agenda of "Minimum

Government, Maximum Governance". It seeks to reshape the regulatory landscape

so that citizens and businesses have fewet prooedural obstacles'

3. Decriminalisation of minor offences

Many laws still penalize minor, technical, or procedural lapses with imprisonment or

steep criminal provisions. Such measures cleter compliance more than encouraging

it, incl place unnecessary strain on courts. The Bill secks to rationalize these

provisions by convertiug several of the.m into monetary penalties or warnings"

particularly for first-time or non-wilful contravenl"ions. At the same time, thc Bill
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refrains from undertaking decriminalisation in respect of offences under State Acts
that are grave in nature or essential to be retained in the interest of public safety,
order or good governance.

4. Administrative resolution instead of court-based

The Bill emphasizes resolving many contraventions by administrative adjudication,
compounding or warning without recourse to courts. This is meant to save time,
reduce costs and ease judicial burden, It shall ensure that a competent authority is
duly designated and explicitly provided for in the submitted amendments to impose
penalties in all cases where fines are proposed to be converted into penalties.

5. Continuity with Jan Vishwas (Amendment of provisions) Act, 2023 of. Govt. of
India

The Bill extends and deepens the reforms initiated under the Jan Vishwas
(Amendment of Provisions) Act, 2023. lt proposes further decriminalisation and
rationalisation by reducing 164 provisions in 42 State Acts across 17 departments.

6. Periodic revision of penalties

To maintain deterrence and adapt to changing circumstances, the Bill tbcused to
ensure that fines are converted into penalties wherever feasible. [n cases, where the
penalty is not paid, the department may consider invoking criminal provisions or
ddopt compounding of penalties, as deemed appropriate.

The 'Haryana Jan Vishwas (Amendment of Provisions) Bill, 2025', therefore, seeks to
promote trust-based governance by ensuring a balanced and pragmatic legal framework that
emphasizes facilitation over penalization. It aihrs to enhance Ease of Living and Ease of Doing
Business in the State through reduction of unnecessary criminal provisions, sirnplification of
compliances and establishment of a transparent, efficient and citizen-centric administrative
environment.

+

RAO NARBIR SINGII,
Industries & Commerce Minister, Uaryanf

-
Chandigarh
The 17th December, 2025

RAJIV PRASHAD,
Secretary.

N.B.- The above Bill was published in the Haryana Government Gazette (Extraordinary),
dated the lTth December,2025, under ploviso to rule 128 of the Rules o1'Plocedure and
Conduct of Business in the Haryana Legislative Assembly.
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